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- referred to as the prmc1pa1 ety after sub- sect1on (3) “the following

. the year 1971 and in respect

sub-sectmn shall  be inserted, pamely:—

‘(4) The provisions of sub-section (2) shall apply also in rela-
tion to the payment of minimum bonus by every employer to every
employee in respect of the accounting year commencing on any day

_ in the year 1973 as they apply in relation to the payment of minimum

bonus in respect of the agcounting year commencing on any day in.

the year 1971 and accordingly for the purposes of such application,
the reference to “the accolinting year commencing on 'any day in the
year 1971”7, or any refererce to “that accounting year”, in that sub-
section shall be construe

commencing on any day in the year 19737

3. In section 13 of the prindipal Act, in the proviso, for the words and
figures “in respect of the accounting year commencing on any day in

day in the year 1972”, the words and figures “in respect of the accounting

year commencing on any day fin the year 1971 or 1972 or 1973” shall be
substituted.
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1. This . Act may be called l;he Payment ‘of Bonus - (Amendment) Act
- .1974 : . : . :

2. In seéction 10 of the aymen‘t of Bonus Act,’ 1965 (heremafter

as a reference to “the accounting year .

the accounting year commencing cn any

21 of 1968.



